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SHRI NAMBIAR: I beg to move: 

Page 1,-

for the Long Title 

substitute-

"A BILL to abolish the employment of 
contract labour in certain establishments 
and for matters connected therewith." 
(82) 

The long title of the Bill is Contract 
Labour (Regulation and Abolition) Bill. I 
want that "Regulation" should be taken 
away and only "Abolition" should stand. 
After accepting all these clauses, I agree that 
it is more of regulation than abolition. But 
I have a wish that abolition must take place. 
I want to give importance to abolition. The 
minister built up the entire case on the 
edifice of clause 10. 

aause 10 deals with abolition. If that 
is the purpose for which he is bringing the 
Bill, let it be called Contract Labour Abo-
lition Bill. He wants pieoemeal abolition. 
Let this be the beginning of the abolition of 
contract labour. Let us see that the process 
of abolition begins so that it can be com-
pleted in a short time. So, let us dedicate 
this Bill to the purpose of abolition and call 
it by that name. 

MR. DEPUTY-SPEAKER: I will now 
put the amendment of Shri Nambiar to the 
vote of the House. 

Amendment No. 82 was put and 
negatived. 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

"That the Title stand part of the Bill." 

The motion waf adopted. 

The Title was added to the Bill. 

SHRI D. SANJIVAYVA: I beg to 
move : 

"That the Bill. as amended. be passed" 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

"That the Bill, as amended, be passed" 

The motion was adopted. 

16.37 hrs. 
DELHI SHOPS AND ESTABLISHMENTS 

(AMENDMENT) BILL 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI 
BHAGWAT JHA AZAD): I beg to 
move: 

"That the Bill further to amend the 
Delhi Shops and Establishments Act, 
1954, as passed by Rajya Sabha, be taken 
into consideration." 

The Delhi Shops and Establishments 
Act, 1954 was enacted by the then Delhi 
Legislative Assembly. The Act regulates the 
hours of work, payment of wages, grant of 
leave and holidays, terms of service and other 
conditions of work, of persons employed in 
the shops, commercial establishments, esta-
blishments for public entertainment and other 
such establishments. The Act which extends 
to the whole of the Union Territory of Delhi 
has been in force since 1st February, 1955 
and is administered by the Delhi Adminis-
tration. It was last amended through 
Parliament in May, 1961. 

The Bill under consideration has been 
framed to meet certain difficulties that have 
been experienced in the working of the Act. 
The proposals for amendment embodied in 
the Bill have had the approval of Delhi's 
Metropolitan Council and Executive 
Council. 

I shall briefly refer to some of the more 
important proposals. 

It is proposed to redefine the term 
"employee" to cover apprentices, piece-rate 
workers and persons employed on commis-
sion basis who were not included in the Act. 
Section 10 of the Act is proposed to be 
elaborated to provide that the interval fo 
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rest and meals shall be fixed by the em-
ployer and intimated to the Chief Inspector. 
Another proposal is to take away the dis-
cretion from employers to choose "close day" 
and to vest in the Government the power to 
specify by notification the "close day", 
locality-wise, trade-wise or uniformly for the 
whole of the Union Territory of Delhi. 

It is also proposed to provide that a 
claim application arising out of delayed pay-
ment or non-payment of wages can also be 
filed by any official of a registered trade 
union if authorised in writing by the em-
ployee and to increase the time limit for 
filing claims from six months to twelve 
months. The ceiling for accumulation of 
privilege leave is to be raised from thirty 
days as at present to fortyfive days. It is 
also proposed to provide for grant of sickness 
or casual leave in proportion to the period of 
service rendered in a year. Such a provision 
does not exist in the Act now. At present, 
the employee is prohibited from contracting 
out of the benefits of the Act only with 
regard to wages for the closed day, the 
holidays and the days of leave. It is now 
proposed to prohibit contracting out of 
any of the benefits extended by the Act. 

Sir, it is a very simple amending Bill 
and I commend it for the consideration of 
the House. 

SHRI B. P. MANDAL (Madbepura); 
On a point of order, Sir. I draw your 
attention to Rule 75(2) which says ; 

"At this stage no amendments to the 
Bill may be moved, but-

(a) if the member in charge moves that 
the Bill be taken into consideration, 
any member may move as an amend-
ment that the Bill be referred to a 
Select Committee ...... .. 

So, at this stage, I can move my amend-
ment for referring the Bill to the Select 
Committee. There is my amendment. 

MR. DEPUTY-SPEAKER; Yes, you 
may move your amendment now, if you 
want. 

SHRI B. P. MANDAL; 
move 

beg to 

"That the Bill further to amend the 
Delhi Shops and Establishments Act, 
1954, as passed by Rajya Sabha, be 
referred to a Select Committee consisting 
of 14 members, namely ;-

1. Shri Bhagwat Jha Azad 

2. Shri Benoy Krishna Daschowdhury 

3. Shri Kanwar Lal Gupta 

4. Shri Hem Barua 

5. Shri Bhogendra lha 

6. Shri K. Lakkappa 

7. Shri Yamuna Prasad MandaI 

8. Shri Nirel Enem Horo 

9. Shri N. G. Ranga 

10. Shri Raghuvir Singh Shastri 

II. Shri Ramavatar Shastri 

12. Shri Digvijaya Narain Singh 

13. Shrimati Tarkeshwari Sinha ; and 

14. Shri Gunanand Thakur. 

with instructions to report by the 16th 
November, 1970" (53) 

MR. DEPUTY-SPEAKER The 
motion and the amendment for referring the 
Bill to the Select Committee are before the 
House. 

SHRI l. MOHAMED IMAM 
(Chitradurga) ; Mr. Deputy-Speaker, Sir, 
the Delhi Shops and Establishments Act was 
passed in 1954 and since then it has bel'n in 
operation. 

This is the legislation which is intended 
to protect the interests of persons who are 
employed in various business concerns and 
shops. There are three parties who are 
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[Shri J. Mohamed Imam] 
intimately concerned with the operation of 
this Bill. Firstly, the shop-owners or 
businessmen ; secondly, the employees and, 
thirdly, the general public. I! is desirable 
to find out what is the reaction from each of 
these sections. The Minister in charge of 
the Bill just now said that this amending 
Bill has the approval of the Delhi Metro-
politan Council and, perhaps, the Municipal 
Committee. I would like to know if he has 
ascertained the views of the three parties 
concerned, that is, the shop-owners. the 
employees and the general public. 

16.43 hrs. 
[SHRI SHRI CHAND GOYAL] 

in the Chair J 

Sir, it would have been very desirable 
and prudent on his part if he had ascertained 
from them the various difficulties that are 
encountered by them in the enforcement of 
this Act. The Government docs not think 
of consulting persons who are affected by 
this Act. 15 years have elapsed. It would 
have been better if he had ascertained the 
reactions of these three organs which are 
directly and intimately concerned with the 
operation of the Act. Reprding this 
amending Bill or any other amendment that 
may be proposed by the Government, it is 
always a wise policy to have previous con-
sultation with the parties concerned that are 
directly and immediately affected by it and 
then bring in a comprehensive amending 
Bill instead of bringing it in a piecemeal 
manner. 

Regarding the Act, I would like to 
express some of the doubts or misgivings that 
have been entertained. For example, there 
is the term "commercial establishment". 
Now, that includes any business concern or 
a shop or a place where business is done, 
cinema house, hotel and various other places. 
In fact, this Act gives very wide powers to 
the Government and the Government is 
empowered to include any establishment that 
is not included in the definition. They may 
include petty shops or shops which are purely 
run and managed by the owners or any 
petty merchants who sell their goods in all 
open place. If this is done, it will be a 
great hardship to these petty shop-keepers 
and it will give an occasion for all those 

officers or inspectors to harass them or even 
to misuse their power. 

I submit it is always desirable to apply 
the Act to only such concerns where 
there are regular employees. For example, 
there are any number of shops which are 
run only by the owner himself. In fact, an 
employer means a person who has employed 
persons. If there are no employees, then 
that shopkeeper cannot be called an 
employer. But according to this Act, a 
business concern or shop, even though there 
are no employees there, comes under the 
operation of this Act. In fact, what is the 
difference between a shopkeeper and an 
employer? A shopkeeper is one who may 
have employees or who may not have 
employees. Of course, this Act should 
apply to a concern where there are a number 
of employees but if there are no employees 
at all and it is a small shop purely run and 
managed by the owner himself, then, I think, 
this Act should exempt such small shops, 
especially hawkers. I hope the Minister 
will consider this submission. They must 
gi ve certain amount of latitude to such petty 
shopkeepers and others who have no 
employees at all in their concerns. 

Again it is intended to include appren-
tices among the employees. Apprentices 
come on their own accord. They want to 
learn a trade or a business. Many of them 
want to get in without any remuneration. 
I! is in the interests of the employees that 
they get in there. We must create the 
condition and environment that more per-
sons are recruited as apprentices. But if 
you seek to apply this Act to apprentices 
also, then the shop-owner or the business 
people may hesitate to recruit more em-
ployees. So I am anxious that more appren-
tices should get in and learn the trade and 
should be trained in business concerns. But 
it should not be an additional burden on 
the owner to recruit him in the same way as 
a regular employee. Employee i1 one who 
receives regular monthly payment. He has 
certain obligations, but that is not the case 
with an apprentice. Apprentice goes there 
to learn work. He goes there voluntarily 
and all these rignurs of the law should not 
be applied in the case of an apprentice. 

Again I must submit regarding the 
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definition of employees who work there day 
and night. There may be employees who 
work piecemeal and on piece rates. Do you 
want to include the employees who work on 
commission? There may be employees 
who are not regularly attending the shop 
and who are not in the same place where 
the shop is situated. They may be posted to 
work as commission agents. Is it your 
intention that the benefit of this Act should 
go to these persons who work on commission 
basis? They come under a separate 
category and under a separate agreement. 
But, here, if you include the commission 
agents also, it will create a good deal of 
complication. Various business concerns 
have got their own commission agents 
residing in different places, not merely in 
Delhi. There are many number of shops 
here in Delhi who have their own agents. 
In fact a business concern at Mysore may 
have its agents here. If you want to include 
these persons who are working on commis-
sion basis, then it will create more com-
plication. 

One radical change I find in this Act is 
this, regarding fixing of the closed days. 
Under the present Act the occupier or the 
OWDer of the shop was entitled to declare his 
own holiday. He would select a day con-
venient to him and convenient to the public 
on which the shop is to be closed. 

Now, the Government wants to take 
the power to declare on which day the shop 
should be closed. They want to take away 
the discretionary power of the shop-keeper. 
This will work very harshly so far as the 
general public is concerned. I wish to give 
one example. 

they may be able to cater to the needs of 
the general public while at the same time 
ensuring that the employee of each and every 
hotel or restaurant is assured of one closed 
day holiday every week. 

If the Government takes away this discre-
tionary power of the shopkeeper, if they want 
to issue a notification on which day a shop 
should be closed, I think, it will be a source 
of great hardship not only to the shopkeepers 
but to the workers and to the general public. 
Therefore what I submit is that the present 
system may be continued. And, determining 
which day should be a closed day for any 
shop should rest with the proprietor, with 
the owner or with the shop· keeper as at 
present. 

Sir, we are al ways sympathising with the 
aspirations and demands of the workers and 
the labourers and I find here in this Bill due 
provision is made for giving them the facility 
of privilege leave, casual leave, sick leave, 
etc. 

Lot of persons work in concerns all their 
lives; when they come back after retirement, 
what is it that is there for them to fall back 
upon? There is no provident fund; there 
is no provision for pension. When a person 
has worked for some number of years, I 
think. such facility must be given to him. 
Some portion of provident fund may be 
contributed by the owner himself and 
another portion by the employee as is 
the case in many factories. In England 
and other places, where people work in so 
many concerns, they do make a provision 
that on the retirement of a worker he will 
be entitled to a life-pension etc. The concern 
which employs him, makes certain contri-
bution for this old age pension every month. 
The employee also is expected to make a 
contribution and thus the amount gets 
accumulated in the Fund, he gets the bene-
fit on his retirement. He is given a life pension 
and old age pension and he remains happy 
till his death. 

Take the case of the various restaurants 
and hotels. They must be kept open every 
day. That is to be kept open in the interest 
of the public, in the interest of the floating 
population, in the interest of the tourists. 
That is why many of these hotels and res-
taurants come to some understanding among 
themselves and they decide on which day 
which hotels will be closed. If there are 100 
hotels in one place, they decide 10 or 15 
hotels will be closed on a particular day and 
the· rest will work. The rest 10 or 15 will 
be closed on the next day and so on. By 
this arrangement it will be ensured that some 
hotels and restaurants will be open so that 

Our Government in India, in spite of 
their tall talk of socialism, bave not taken 
any steps to introduce life pension or old 
age pension to those employees who are 
working in non-Governmental concerns. 
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[Shri J. Mohamed Imam] 

These are some of the factors which I desire 
to point out. 

With these observations I wish to j:'eite-
rate the stand of our party that we always 
help and sympathise  with the aspirations of 
those workers who are not very well placed. 
Thank you. 

MR. CHAIRMAN: I would like to tell 
Shri B.P. Mandai that I have got his letter 
already. His motion for reference of the 
Bill to a Select Committee has already been 
moved. At present consideration motion 
is being discussed, and at the end. when all 
Members have spoken, he will be given 
a chance to speak in support of his motion, 
and then it can be put to vote also, if 
he likes, not in the midst of the present 
discussion. 
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17.29 brs. 

HALF-AN-HOUR DISCUSSION 

Contract with Japan for Iron Ore Export 

SHRI S. R. DAMANI (Sholapur): Mr. 
Chairman, Sir, this Half-an-Hour discussion 
arises out of my Short Notice Question of 
17th April, 1970. As I did not get satisfactory 
replies to my supplementaries that day on 
this very important matter, I am raising 
today this discussion. 

The M.M.T.C. has entered into an 
agreement to supply 71.7 million tonnes of 
ore to Japan in the next 10 years, that is, 
upto 1980, at a fixed price. The price has 
been fixed. This is one of the very big 
contracts entered into for the export of iron 
ore. 

But if we examine the terms of the con-
tract, we will find I will place before you 
this contract-that the terms are not at 
all favourable to us. The contract is more 
favourable to the buyer country. It is not 
done on an equal basis. If you go into the 
terms minutely, you will see that the 
terms are more favourable to the buyer 
country than to us. My first point is this: 
that out of this 71 million tonnnes of iron 
ore for which we have agreed to the price, 
upto the year 1974 i.e. in the next four years, 
we will be only supplying one-third of this 

quantity. About 18 million tonnes will be 
supplied in the next four years and the bulk 
supply will start after 1974. Is it reasonable? 
Is it a business proposition to agree to the 
price to-day for the bulk supply which we 
are going to start from 1974? If so, what 
are the advantages ? 

Secondly, according to the figures which 
have been given by MMTC itself, what price 
they have agreed to in the' contract has not 
been disclosed, but we can calculate from 
the figures given by tbem. The entire quan-
tity is of the value of Rs. S3S crores. On 
that basis we can calculate. The per tonne 
realisation will be about Rs. 74. The present 
price is about Rs. 94. If my figures are 
correct and if my calculations are correct, 
in tbat case, we have entered into a contract 
and we have taken a big risk of supplying 
for a long period of 10 years at a low price. 
Is it a business proposition? What are the 
considerations ? 

Thirdly I want to say one thing. We 
have not taken into account the demand and 
supply and the price trend. The demand 
for iron ore is going to increase. Japan at 
present requires 80 million tonnes a year. In 
the next 10 years, after 1974 their production 
will increase gradualiy and they will require 
more ore. Their requirement will be ISO 
million tonnes, almost double. So, there is 
no need to hurry up and make the sales. 
When the demand is increasing, no business 
man will like to make a commitment in 
advance. If the demand is declining, then 
we can hurry up. When the demand is 
increasing and we know it and when their 
requirement is going to increase from 80 to 
150 million tonnes and also in other countries 
the demand is increasing, at that stage we 
now enter into an agreement at a fixed price 
for 10 years-this thing is not under-
standable to me. Therefore, I would like to 
know as to what the considerations are when 
we made this commitment. 

Another thing. Iron ore is the basic 
material for steel. Steel is in short supply. 
In the last 8 months the price of steel has 
increased by 40"10 and the present trend is 
that it is likely to go up further. When the 
prices of steel are likely to increase, the 
price of the basic raw material will also 
increase. 


